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(c) Information regarding the 
amounts of urban loans granted to 
residence of new townshlos in the vari­
ous States is being collected and will 
be laid on the Table of the House in 
due course.

S m u gglin g  o f  Gar^'a fr o m  M a n ip u r

1108, Shri L. J. Singh: Will the
Minister of Flnanoe be pleased to 
state;

(a) the quantity of couvitry flianjd 
from Manipur smuggled durinf: 1949­
60, 1960-51, and 1961-52;

(b) the quantity detected during 
the same period;

(c) how many cases of such smug­
gling were tried, during this r eriod 
and how many smugglers were con­
victed;

(d) how the detected ganja, if any, 
was disposed of;

(e) how much money was realised 
from the sale of detected ganja; and

(f) the steps so far taken or likely 
to be taken, to check the smuggling 
of ganja?

The Deputy Minister of Finance 
(Shri A. C. Gttha): (a) and (b). It is 
not possible to state what quantity has 
been smuggled; the quantity of coun­
try ganja detected being smuggled 
from Manipur during the years 1949­
60. 1950-51 and 1951-52 is as under: —

Md». Sr* Tola
1940-50. 11 37 24
1950-01. 18 25 29
19fil-62. 22 19 44

(c) The number of cases of smuggl­
ing tried in courts and the number of 
smugglers convicted during the same 
period are as follows:—

No. of oasoB 
tried

No. of siiiug- 
glen oonvioted

1949-50. 142 112
1950-51. 230 190
1951-52. 873 310

(d) and (e). The entire quantity of 
ganja seized was confiscated and des­
troyed; the question of any money 
being realised from the sale of con­
fiscated ganja, does not, therefore, 
arise.

(f) The causes of smuggling of 
ganja from Manipur have been fully 
Investigated by the Government of 
West Bengal In consultation with the

(i) the possibility of collecting and 
refining wild ganja and then supplying 
it to other States which needed it 
should be investigated.

(ii) Preventive measures are to be 
intensified and the Hill Chiefs encou­
raged to give all possible assistance.

(iii) Every endeavour should be 
made to secure deterrent sentences on 
persons convicted of oflEences relating 
to smuggling of ganja,

(iv) A list of notorious smugglers 
of ganja is to be prepared for circula­
tion among the three States. Timely 
information should be supplied so far 
as possible of the movement of sus­
pects from une State to another.

(v) Preventive staff of the Assam 
Government at places Uke EirUthat̂
Dimapur and uaunati air port sliouid 
be strengthened and new preventive 
posts created at suitable places Uke 
Dharamtul.

A g r ic u l t u r a l  L o a n s  t o  T r ib a l  A g r i ­
c u ltu r is ts  o f  M a n ip u r

1110. Shri Rishang Keishing; Will 
the Minister of States be pleased to 
state:

(a) whether Government granted 
any agricultural loan to the tribal or 
hill agriculturist^ of Manipur during 
the years 1950-51, 1951̂ 52 and 1952-53;

(b) if so, the amount of the loan 
each year, the number of loanees and 
the terms and conditions of loans; 
and

(c) whether there is any standing 
policy of the Government of India to 
make special grant of loans to the tri­
bal or hill agriculturists?

The Minister of Home Affairs and 
States (Dr. Katju): (a) No one was
granted any agricultural loan in Mani­
pur.

(b) and (c). Do not arise.
G r a n t  t o  B ih a r  f o r  B a s ic  a n d  So cial  

E d u c a t io n

1111. Shri K. P. Sinha; WUl the
Minister of Education be pleased to 
state:

(a) the total amount of grant made 
to the State of Bihar In the years
1951-52 and 1952-53 separately either 
by way of block grant or for basic 
and social education;

(b) whether the money under the 
grant was spent every year; and

(c) if so, the specific work for wlilcfc 
the money was spent?



Written Answers i7  APW L 1653 Written Ariiweri at§9

The Minister of Education and Na­
tural Resources and Scientific Research 
(Maulana Azad): (a) to (c), A stala­
ment is laid on the Table of the House.
[•See Appendix IX, annexure No. 45.]

P e n sio n s  A p p e a l

1112. Shri S. C. Samanta: Will the
Minister of Defence be pleased to state:

(a) the number of cases that rame
before the Pensions Appeal Tribunals
in 1952-53;

(b) how many amongst them have
been finally dealt with;

(c) how many from out of those
settled cases came before the Cen­
tral Pensions Appeal Tribunal as
second appeals; and

(d) when the Tribunals expect to
finish their work?

The Deputy Minister of Defence 
(Sardar Majithia): (a) 313;

(b) 245;
(c) 28;
(d) There is at present only one

Pensions Appeal Tribunal, function >

ing at Jullundur. It decides appeals
against decisions of the Government
of India relating to:—

(i) rejection of claims to entitle­
ment to disability and family
pensions in respect of casualr
ties arising out of war ser­
vice, i.e. service during World
War II (1939—1946):

(ii) imposition of penalties on the
awards of pension on the
ground of mis-conduct or
serious negligence, unreason­
able refusal of operation or
treatment, etc.

Appeals lie to the Central Appeal Tri­
bunal against the decisions of the
Pensions Appeal Tribunal where any
points of interpretation are involved.

An individual who is boarded out 
of service or dies could also have war
service to his credit and, consequently,
the question whether his disablement
or death is due to such past service
will remain a live issue. Appeals to 
the Pensions Appeal Tribunal against
Government decisions will, therefore,
continue to reach Governmeht and
have to be forwarded to the Tribunal
for hearing. It cannot, therefore, be 
anticipated at this stage as to when 
the Tribunals will finish their work.




